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INTRODUCTION 

I. the Chairperson of the Committee cn Papers Laid on the 
Table, having been authorised by the Committee to present thia 
Report on their behalf. present their Nineteenth Report. 

2. On examination of certairi papers Laid on the Table of Lok 
Sabha during the Seventh and Eighth Sessions (Eighth Lok Sabha). 
the Committee have come to certairi conclusions in regard to delay 
in laying the Annual Reports and Audited Accounts of li) Delhi 
State Industrial Development Corporation Ltd. for the year 1982-83; 
(ii) Grih Kalyan Kendra for the years 1984-'85 and 1985-86; (iii) 
Goa Meat Complex Limited for the years 1983-84 and 1984-85; (iv) 
Bengal Immunity Limited, Calcutta for the year 1985-86; (v) All 
India HandLoom Fabrics Marketing Cooperative Society Limited, 
Bombay for the year 1985-86; (vi) Centre for Development of Te]e-
matics for the years 1984-'85 and 1985-86; and (vii) National Co-
operative Tobacco Growers Federation Limited for the year 1985-86 
and have made certain recommendations. The conclusions of the 
Committee are reflected in the report. 

3. On 27 January, 1988, the Committee took evidence of the 
representatives of the Ministry of Industry (Department of Indus-
trial Development) on the question of delay in laying Annual Re-
ports and Audited Accounts of the Delhi State Industrial Develop-
ment Corporation Limited. The Committee wish to express their 
thanks to the Officers of the Ministry of Industry (Department of 
Industrial Development) for placing before the Committee. mate-
rial and information which they desired in connection with the 
examination of the subject and for giving evidence before the Com-
mittee. 

4. The Committee considered and adopted this Report at their 
sitting held on 7 April, 1988. 

5. A statement containing recommendations/observations of the 
Committee is appended to the Report (Appendix). 

NEW DELHI; 
27 April, 1988 

7Vaisakha, 1910 (Saka) 

NIRMALA KUMARJ SHAKTAWAT, 
Chairperson, 

Committee on Papers Laid on the Table. 

(v) 



CHAPTER 1 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF DELHI STATE INDUSTRIAL DEVELOPMENT 

CORPORATION LTD. FOR 198a-83. 

The Annual Report and Audited Accounts of Delhi State Indus-
trial Development Corporation Limited for the year 1982-83 were 
laid on the Table of Lok Sabha on 21 April, 1987 along with Delay 
Statement and 'Review' on its working. . 

1.2 In terms of recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha) these documents were required to be laid on 
the Table of Lok Sabha by 31 December, 1983, i.e., within 9 months 
of the close of the accounting year. Thutl. the period of delay in-
volved in the present case came to about 3 years and 4 months. 

1.3 In the Delay Statement, th~ reasons for delay in laying the 
Annual Report and Audited Accounts have been explained as 
under:-

"The Accounts of the Delhi State Industrial Development 
Corporation were upto date upto the year 1976-77. Audit 
of three years accounts for the year 1977-78, 1978-79 and 
1979-80 were handled by a firm of Chartered Accountants 
who took very long time in auditing these accounts. De-
lay in the completion of audit for these three years re-
sulted in ereatien of heavy backlog in the accounts for 
the subsequent years. 

The Corporation approached the Comptroller and Auditor 
General and he agreed. to appoint Statutory Auditors 
even before the comments of the C.A.G. were offered on 
their accounts of the preceding year. With these e1!orts 
the Corporation started clearing up the arrears and within 
the calendar year 1985, accounts for the year 1981-82 and 
1982-83 were finalised by the Corporation. The Annual 
Reports for 1981-82 were laid on the Table of both the 
Houses of Parliament on 20-12-85. 

The accounts for the year 1982.-83 were finalised on 25-11-85 
but the comments of the C.A.G. of India could be obtained 



only on JI-J-80. After comptetwg the iormaiities of 1Jle 
A.G.M. and prmting etc. the accounts are being laid on 
the Table of the House. 

,The.accounts fOr the year 1983-84 have also'been finalised by 
- "the .. Corporation, the comments of the" C.AG. tiIereon 

have been obtained and the same have been placed before 
the Annual .General Meeting in the month of Jaxwary. 
1987. The said Accounts are under print at present and 

,will be laid on the Table of. Parliament, as soon as tliese 
are printed. 

The a~ounts for the year 19.84-85 are currently under finali-
sation and the stage is ripe for sending them to the C.A.G. 
of India shortly. Thereafter, the accounts for 1985-86 will 
also be taken up. 

It would thus be seen that the efferts made by the Corpora-
tion in the direction of finalisation of accounts have been 
fruitful and by the end of the current financial year, the 
Corporation hopes to clear the arrears." 

1.4 The Ministry of Industry were requested to furnish informa-
tion on certain p<lints. The points on which information was sought 
and the replies received from the Ministry thereto are as under:-

Points 

I. (8) Dales when the 
Chartered Accountant s 
were appointed and 
the time taken in 
auditing of Accounts 
for the years 1977-78. 
1978-79 and 19'79-80. 

.(1'11 Dates when .the Annual 
Report and Audited 
AccQunlli COl' lhe period 
1977-78.1978-79.19"19-80. 
and 1980-81 were laid 
before Parliament. 

Year 

1977-78 
1978-79 
1979-80 

Replies 

Date of appoint-
ment of Auditors 

29-8-1978 
28-1-1981 
13-12-1982 

Time Taken 

2 years 
I yr. 7 months 
1 yr. 1 month 

Year Dale of .laying in Parliament 

1977-78 

I 978-79.} 
1979-80 

1980-81 

11'-8-82' (Lok Silbba) 
13-8-82 (Rajya Sabha) 

30-1-85' 

2"'8-85 

, n. (a). Dates when Amua1 Accounts The. Aumtors for a.particular.y~ are appointed 
for 1982-83 were compiled after accounts of previous ~ar are complet-
and handed over 10 , .... l1dit' . , ed. The AUditors. far the'i.nJill;ial year 1982 
for auditing. were appointed by the Company Law Board 

1m 2-2-1985 as the accounts for 19.8\-82 were 
"completed in January, 1985. AsUld accounts 
for· the year· 1982-83 had· ah'cady been com-
piled. the AuditOrs' were requested to com· 
mence the audit immediately on 5-2-85 . 

. _--_.- .-------.---------..... ---.----. --------



Points 

(b) Query, if any, received from 
audit, rcsolvad and accounts 
retW"nad to thom. 

-(c) D.lIes WiUD Allnual Acc()unts 
w.:re tiDally return~.i by the 
Auditors. 

(d) When the printed copies or 
Report for the year 1982-83 
were made available to the 
Ministry for laying before 
Parliament. 

m. As per the delay statement, 
laid on the Table on 21-4-87, 
accounts for 1985-86 have not 
been taken up as yet. Please 
state the reasons therefor and 
the measures taken to rectify 
the position. 

The Corporation has many divisions scattered 
ail over Delhi. This audit is conducted at the 
Accounts Offices of the various divisions 
The head of the accountiDl unit of the' 
particular unit is always available to the 
Auditors during the coune or audit. As a 
general practice the audit queries are resolved 
then and there. The observations or the 
Auditors are resolved by suitable clarlficatlooa/ 
further information. Thus, for the year 
1982-83 also the queries of the Auditors 
were resolved by personal discussions and, 
therefore, there was no occasloo to return 
the accounts. 

Tile Annual Accounts were finally returned 
by the Au:litors (Chartered Accountants) on 
25-11-1985. The Accounts wore, after appro-
val of the Board of Directors, sent to the 
Comptroller and Auditor General of India, 
whose comm,nts were received on 31-3-1986. 

Printed copies of Report were made available 
to the Ministry on 22-1-1987. 

The accounts for the year 1985-86 were com-
piled on 31-3-87, approved by the Solii'd of 
Directors on 2-4-87 and have been sub-
mitted to Auditors on 8-4-87. The Auditors 
have not commenced the audit so far. The 
main reasons for late compilation of accou nts 
of 1985-86 is the non-finalisatlon of accounts 
for previous years. The Corporation have 
completed the compilation of accounts and 
audit for the years 1981-82. 1982-83, 1983-84 
and 1984-85. Accounts of aU these years have 
already been adopted in the AGMs. Neces-
sary action towards the translation of the 
balance sheet of 1984-85 which was adopted 
in the Annual General Meeting on 21-5-1987 
and its printllJi are under prOIP'CSB. During 
1986-87, accounts for the year 1985-86 were 
compiled and the same have also been re-
leased to auditors for conducting audit. 

'1.5 The Annual Reports and Audited Accounts of the Corpora-
tion for the years 1983-84 and 1984-85 were laid on the Table of Lok 
Sabha on 29 July and 18 August, 1987, respectively together with 
'Review' and delay statements. 

1.6 At their sitting held on 28 December, 1987 the Committee on 
Papers laid on the Table considered the matter and decided that 
the representatives of the Ministry of Industry (Department of 
Industrial Development) might be asked t() appear before the Com-
mittee to explain the position in this regard. 

'16 LS-2 
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1.7 At their sitting held on 27 January. 1988, the Committee on. 
Papers laid on the Table heard oral evidence of the representatives. 
of the Ministry of Industry (Department of Industrial Develop-
ment) in the matter. • 

1.8 Asked to explain the circumstances which led to delay in. 
laying Annual Reports and Audited AcC(,unts of DSIDC on the-
Table of the House for the years 1982-83 to 1984-85. the Joint Secre-
tary. Department of Industrial Development stated that the follow-
ing were the main reasons which caused delay. 

(i) The pro forma in which the accounts of the Corporation 
for the year 1976-77 were to be prepared had to be re-
done at the instance of C&AG and this delayed prepara-
tion of accounts of the subsequent years. 

(ii) The Auditors appointed for auditing the accounts were 
inexperienced. They took inordinately longer period for 
auditing the accounts and submitting their Audit Report. 

(iii) During the year 1976-77 there was some dislocation in-
the management at the top level as there were some C.B.1. 
enquiries and consequently some changes were made in 
the management and some documents had been seized. 
Some people had gone to the Court. These things caused 
dislocation in the work. 

(iv) In 1976-77, the activities of the Corporation had increased' 
substantially and the Corporation had to take up some 
new at'tivities. 

1.9 Conceding the fact that the delay in finalisation of the accounts 
of the previous years affected the finalisation of the accounts of the 
subsequent years, the witness stated that in order to overcome the· 
diftlculty in finalisation of aecounts, professionally qualified officers 
at higher level have been appointed to strengthen the accounts side 
of the Corporation. / • 

1.10 When asked about the nature of control being exercised hy 
the Central Government over the ,Corporation to ensure that their 
reports and accounts are placed before Parliament in time, the wit-
ness stated that the Central Government lias a Director on the-
Board of the Corporation and 'it continues to receive information 
from time to time and on the basis of the information received, 
directions were issued to the Corporatiott under the Act. The wit-
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ness assured the Committee that with the participation in the Board 
and the constant dialogue with them; the Government would be 
able to review the pending matters. 

1.11 Regarding the present position of the Annual Reports ~nd 
Audited Accounts of the Corporation for the years 1985-86 onwards 
which were in arrears, the witness infurmed that the documents fol' 
the year 1985-86 will be laid in FebruarYiMarch. 1988, and those for 
the year 1986-87 will be pla('ed before Parliament during the Mon-
soon Session, 1988. The witness further assured the Committee 
that the Annual Report and Audited Accounts of the Corporation 
for the year 1987-88 will be laid within the time stipulated by the 
Committee. 

1.12 The Committee are unhappy to note that despite the recom-
mendations made by the Committee in its various reports that the 
Annual Reports together with the Audited Accounts of the Organi· 
sations should be presented to Parliament within nine months of 
the close of the relevant ac('cnnting year, the Annual Reports and 
Audited Accounts of the Delhi State Industrial Development Corpo· 
ration Ltd., for the years 19R2-83, 1983-84 and 1984-85 were laid OD 
the Table of Lok Sabha as late as 21-4-1987, 29-7-1987 and 18-8-1987. 
respectively, i.e. after about 40 months, 31 months and 19:! months 
of the close of the accountin,g year to which they pertained. Tbe 
documents relating to the year~ J 985-86 and 1986-87 have yet to be 
laid. During evidence before the Committee it was stated that the 
documents relating to 1985.86 would be laid on the Table in Feb-
ruary /March 1988 and those for 1986-87 in the Monsoon Session, 
1988. The Committee expect that all out efforts will be made to 
adhere to these targets and there would be no furtb~ delay. 

1.13 'l1le Committee have noted the explanation given by tbe 
Ministry as to the reasons for delay in laying the documents relating 
to the years 1982-83 to 1984-85. The Committee are cODstraiDed to 
observe that had the Ministry of Industry kept a proper watch it 
would have been possible to ensure that tbe dOl"lUDents are laid in 
Parliament without much delay. 

1.14 The Committee, therefore, recommend that in oreler to dear 
the backlog and to avoid delay in iaying ADDual Reports aDd Audited 
ACCounts of the Corporation, in future, the Ministry of Industry 
should keep a close aDd cOD"itant watch over the Corporation .ad 
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IIraw a time schedule in consultation with the Corporation and the 
_dit authorities to cn"ure tim('I~' !'IubnIiMion of ~ Repmrts ad 
Audited Accounts to them for laying on the Table of the House. 
The Ministry should also ensure that these documents of the Cor-
poratiOD do not faU into arrears in future. 



CHAPTER n 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 

ACCOUNTS OF GRIH KALY AN KENDRA FOR 
THE YEAR 1984-85. 

The Annual Report and Audited Accounts of Grih Kalyan Kendra 
fOr the year 1984-85 along with 'Review' were laid on the Table of 
Lok Sabha on 12-11-1986. 

2.2 In terms of recommendation of the Committee on Papers 
Laid on the Table made in paragraph 3.5 of their First Report (Fifth 
Lok Sabha) these documents were required to be laid on the Table 
of, Lok Sabha by 31 December, 1985, i.e. within 9 months of close 
of the accounting year. Thus, the period of delay involved in this 
case came to about 10! months. 

2.3 The Department of Personnel and Training were requested 
to furnish information on certain points on 2 January, 1987. The 
points and replies received thereto on 7 July, 1987 were as under:-

J. The reasons for not - laying the 
Delay Statement a\ong with 
Annual Report, Audited Accou-
nts, and Review for 1984-85 which 
were laid before Parliament on 12 
Now:mber, 1986. 

Rep/iel 

The ADDUal accounts or Grlh Kalyan KeDCIra 
for the year 1984-85 was not approved III 
time leacllog to the delay In Iayiog the 
accounts on the Table or the HOUle. As 
reprda. delay statement. It may bementfoned 
that the accoantl. accordlog to the existilll 
provision. Ihould have been aa:!Ompanled 
by a delay statement. However, ~Inc:e the 
delay statemmt was not laid. the default 
has been noted &lid In future whenever there 
I, a delay In laying the aDnual. acaNnts. 
It win be accompanied by a delay statClllClllt 
expIainina the reasons for delay. The lapse 
In this reprd II regrdted. It may also be 
mendoaed that the lDIluai accounts for the 
year 1985-86 have been laid eo the Table 
or the House on 25-3-1987. Since. there 
was delay In this case. the accounts have been 
laid alona with a clelll,)' statement exp1alaloa 
reuons for the delay. ,., 

U. The Authority under which the AccordlDl to the Mlntalry or Finance (Deptt. 
above Annual Accounts w.ere laid or Expenditure) O.M. No. F. 13(lO)-E-
on the Tablo or Parliament with- Coord/78 datecl 16 December. 1980, the audit 
out certification by the ComptroJJer by the Comptroller and Auditor, a..al 
I: Auditor General or india and or India wiD bo ~ only hi thaIe alii 

7 



Point 

in tbi. collJlccliOll whether the 
MiDiltry of Pel'IOIlIICl, Public 
0d0¥aDces and PeDsIoaI were 
aware of the guidc:linea CODtaiDcd 
in the Ministry of Finance (Depart-
IlleDt of BltPcnditurc O.M. No. F. 
13(t)-B(Coord)/18 dated 26 
December, 1980, in this reprd. 

m. Dat.wbeD-
(a) Tbc Almual Accounts for 

the year 1984-85 were 
compiled and givOll to audit 
for auditing. 

(b) Query,' if any, receivllll from 
the Audit, resolwd ani 
accounts returaed to &ham. 

(c) The Anllual Accounts were 
IlnaI1y returned by the 
~dltor. 

(d) ~nual accounts and Report 
were adopted by Annual 
Oeneral Meeting of the 
Society. 

8 

ReplIes 

where such audit is entrusted t,o the ClrAG 
uDder 1CCt10Il 20(1) of the Comptroller aDd 
Auditor General (Duties, Power and Condi-
tiona of Service), Act, 1911. In other' cues 
the accounts may be audited by other aut~ 
riled auditors. The said O. M. further clarifies 
that In case accounts of the institution bas 
been audited by any other auditor, 'audlted 
accounts' means the accounts as CIII'tI8ed by 
such auditor. lu the Rules and Reaulatiaas 
of Grlh KaJyan Kenc1ra Board, it has been 
provided that the Anlwal KCOaDtI of 0rIh 
KalYan Kendra shall be subject to an audit 
by a chartered accountant so appointed by the 
OKK Board faDs within the category of 
·other autborlaed auditors' and • ... ted 
aCCOllnti, means the accounts as certified by 
such charterecl accountant according to the 
O.M. dated 26-12-1980. Thcrefore. the lUlIIUal 
accounts of the Grih Kalyan Kendra do 
not require a certificate from C&AG WOre 
they are laid on the T@le of the HOUle. It 
may also be mentioned that in the past, 
accounts audited by the chartered ac;countants 
Mve been placed on the Table of the House 
anel no olUections have been ral_ .. yet 
on ihls count. 

The Annual accounts for the year 1984-85 
were complied In the month of June, 1985 
and given for audit iD July. 1985. 

No qaery was raised by the Auditor. 

The audited accounts were finally returned by 
the auditor on 4-10-85. 

Tbe audited annual accounts were approved 
by the GKK Board and not In the Amwal 
~al Meeting of the Society. Since the 

, mcetIng of the Board could not be convened, 
the AucliteclAccounts were approved by 
circulation In March, 1986. 

(e) Tranalatioa of Ammal ;-
"lleport aad Accounts was 
unclertakea and completecl. 

(f) Bnllish and Hindi versions 
of Annual Report aad 
Accounts were sent to 
Prtattn anddme tIlten 

1 .... -.,00 '" Anna. _ """ -... r .... ' completed simultaneously i.e in Octo-

In their print .... 

."iII) . tbe. priMed copies wwe 
""Z" ' uceiYod by,,, Society 

aDd forwarded &0 the 
MInistry for Iayiq on tbe 
Table of the House. 

, bOl, 1985. . 

I 
J 
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IV. Whether the Ministry have GKK. is a welfare CJl'IlUlIsatIon IDCl bas VfI1 
siDc::e made available the printed limited 1'eIIOUI'CeS. Tb.ertfore, the A.-.I 
copies fA the Report to Membars Report IDCl the aCCClUlltl have DIVCII' .... 
as recemmended by tbe Com- printed aDd onlY cyclo&tyled copies have .,.. 
mittee in para 2.14 of their Third pW:ed before the ParlIament. No o~ 
Report (5th L.S.) : have ever been railed GIl this accawIl 

in future, printed copies of the ICCOIIDtI 
·"2.14. The Cemmittee has no wID be laid on the TIIbIe fA the Houle. 

objection to the Ministry's 
suggestion that cycloslyied 
copies of the Report might be 
laid on the Table in order to 
cut delay, provided this does 
not become a regu1ar feature 
and the printed copies are 
made available to members as 
early as possible, in no case 
later than a month after the 
submission of cyclostyled 
-report." 

V. Latest pOSition in regard to 
Annual Report and Audited 
Accounts for the year 1985-86 
and when these are proposed to 
be laid before Parliament. 

The accounts Cor the year 1985-86 were audited 
in July, 1986. It was approved by the mac. 
Board in Feb .. 1987. The accounts have 
been placed on the Table of the House DOt 
25-3-1987 along with a delay statelMDt 

2.4 The matter was considered by the Committee on Papers laid 
,on the Table at their sitting held on 28-12-1987. 

2.5 The Committee are concerned to note that the Annual Report 
and Audited Accounts of the Grih Kalyan Kendra for the year liM-
BS were laid before Parliament after a delay of lOt months. Like-
wise, these documents for the year 1985-86 were laid with a delay 
of about three months and those for the year 1986·87 which .·ere 
required to be laid by 31 December, 1987 have not yet been laid. 
Further, in terms of the recommendation made in para 3.5 of First 
Report (Fifth Lok Sabha) the statement indicatIDg the reasons for 
delay w~ not laid along with the ADaaIII Reports and Audited 
Accounts fOr the year 198'-85. The Committee feel that neither the 
Department of Personnel and Training nor the Grlh Kalyan Kendra 
attach due importance to the recommendations of the Committee. 
Even the Annual Report and Audited Accounts for the year 1984-85 
which should have been approved by the Grih KalYan Kendra 
Board immediately after the aecounts were audited by the Auditors, 
were placed before the Board after about six months. 
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2.6 The Committee therefore, ft'Commend that the Department of 
Personnel and Training sh(',.ld draw a time bound programme for 
completion of each stage of the work relating to preparation of the 
Annual Report and accounts and the Department should remain m 
toueh with the Grih Kalyan Kendra for its strict compliance. The 
Committee would like the Department to ensure that the docu-
ments are invariably placed before Parliament within the stipulated 
period of nine months fronl the close of the accounting year. 



CBAPTEIt m 
DELAY 'IN LAYING ANNUAL REPORT AND AUDITED 

ACCOUNTS OF GOA MEAT COMPLEX LIMITED FOR THE 
YEAR 1983-84 AND 1984··85 ON THE TABLE OF LOK SABHA 

The Annual Report and Audited Accounts of Goa Meat Complex 
Limited, Panjim, Goa for the years 1983-84 and 1984-85 were laid 
on the Table on 9 March, 1987 along with a copy each of Delay 
Statement and 'Review'. 

3.2 In terms of recommendation of the Committee on Papers 
laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha) these OOcuments were required to be laid on the 
Table of Lok Sabha by 31 December, 1984 and 31 December, 1985, 
respectively i.e. within 9 months of the close of the accounting 
years. Thus, the period of delay in the above cases came to about 
2 years and 2 months and 1 year and 2 months, respectively. 

3.3 In the delay statement the reasons for delay in laying the 
Annual Reports and Audited Accounts had been explained as 
under:-

"The delay is caused by the non-availability of facilities of 
translation, typing. stencilling with Goa Meat Complex 
Limited. The work relating to Hindi version etc. had to 
be carried out in the Ministry with special arrangements 
of payments to be made by Goa Meat Complex Limited." 

3.4 The Ministry of Agriculture (Department of Agriculture and 
Cooperation) were requested on 1-4-1987 to furnish information on 
certain points. The points on which information was sought and 
replies received thereto from the Ministry are as under: 

POlnf6 

Dates when 

I. AD1lUai Reoort and Audited 
Ao:ouatl or Goa Meat Com_ 
Ud. Pao.Jlm, Goa _laid before 
Parliament. durina the lilt five 
years. 

96 LS-3 

Replies 

Since the Goa Vcat (:onlPln Ltd. did not make 
a "'Ouest to this Ministry as per the provisions 
stipulated in the by lawl or Goa Meat Complex 
Ltd.. this Ministry Ci'uld not place the annUB I 
reports ror the period 1978-79 to 1982-83 on 

11 
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the Table of the HoUle. Goa Meat Complex 
LtL after aertinI objection from the audit for 
not placing the annual report of 1983-84 on the 
Table of the HOUle, requested us to place * 
report of 1983-84 on the Table of both the 
Housea of Parliament. Prior to the period iDdi-
cated above, annual reports of Goa Meat 
Complex Ltd. have not been plac:ed on the 
Table of the House. 

U. (a) Annual Accounts for 1983-84 Annual Accounts of 1983-84 and 19114-85 were han-
and 1984-85 were compiled and ded over to the Audit for auditiDl on 1-10-84 
handed over to the Audit for and 3-10-1985 respectively. 
auditing. 

(b) Query, if any, received from 
Audit, I'CIOlved and lICCOuts 
returoe1 to them. 

(c) Annual Accounts were finally 
returned by the auditor. 

After auditing, the comments for the accounts 
1983-84 were received on 12-3-1985 whereas for' 
1984-85 on 15-10-85. -

Since DO query WIll received on this account the 
accounts were finaUy returned on the dates men-
tioned agtlinst col. No. II (B). 

(d) Annual Accounts and Reports Company adopted the Annual Accounts of 1983-
for both tbe years were adopted 84 on 11-4-1985 whereas the accounts of 1984-85 
at the Annual General Meet- on 28-11-1985. 
ing of Meat Complex, Goa. 

(e) Tran.lation of above documents Translation WIll undertakeR on 28-8-1986 
was undertaken and completed. a:td completed on 3-12-1986 for both the years. 

(f) Cyclostyled copies of the 
documents were sent to the 
Ministry for layina the sa.me 
before Parliament. 

ID. Whether the Miaistry of Aari-
culture were aware of the fonow-

• ina recommendation of the Com-
mittee on Papers Laid on the 
Table made in their Third Report 
(Fillh Lok Sabba) (Reproduced 
below) and the iame was acted 
upon. 

"2.14 .... Cyclostyled copies of the 
report might be laid OD the Table 
in order to cut delay provided 
this does not become a regular 
feature and the printed copies are 
made available to Members as 
early as possible, in DO case later 
than a month after the submis-
sion of a cyclostyled report". 

[V. Whether the Ministry of Agricul-
ture W'ft informed of tbo inade-
qllacy of facilities for translation, 
typing, stencillioa.etc. in Goa 
M.:at Compl. Ltd. and what 
steps bave beaD takea, 10 far, to 
make up the defiCiency. 

Cyclostyled copies of the documents were IICIlt to 
the Ministry for laying the same before Parlia-
ment on 14-1-1987 by the Goa Meat Complex 
Ltd. 

The recommendation of the Committee on the 
Papers Laid on the Table in para 2.14 of the 
Fifth Lot Sabha was lost light of. However, 
priDted copies of the reports wiD be sent to Lot 
Sabha Sectt. shortly. Goa Meat Complex has 
been reqllCSted in this connection. 

Goa Meat Complex Ltd. informed about the 
inadequacy of the translation facilities on 30-7-86 
and requcated Mjaistry of Alriculture for trans-
lation on P&)'IDCIlt basis. HQadi Anuvad Anu-
bhaa of the Min~ of Aarklliture iDformcd 
that the work re1auna to placina the Annual 
Report of Goa Meat Complex Ltd. is out of 
ofBciai work .)f the Deptt. of AlriCUltore and 



Cooperation. Hence they can do the work. in 
eatra offi" hours on pa)'ment basis from Goa 
Me..t Complex Ltd. This arrangement was 
aarced to b)' Goa Meat Complex Ltd. 

V. Ld.test position in reprd to An- The En&ll&h cop), of the Annual Report and a~di: 
nual R.eport ~ AUdited Accounts ted accounts for 1985-86 halO been sent to Hindi 
for the )'ear 1985-86 and when ADuvad ~ubhai. of ~bis Ministr)' for ~ansIatina 
tbcsc are proposed to be laid be- the report mto Hmdl on payment baSIS .from 
fore Parliament. Goa Meat Complex Ltd., c),clost),led C~Ples of 

the ~port for 1985-86 will be submitted to 
Loll. Sabha Ih ortl)'. SuLsequen\l)' will. none 
month of placing these c),clost),led lOpies of 
the report will be placed on the Table cf the 
House. 

3.5 The matter was considered by the Committee on Papers Laid 
OIl the Table at their sittIng held on 28-12-1987. ; 

3.6 The Committee arc unhappy to note that the MiDistry 0( 

Agriculture (Dt.-plt. of Agriculture & CooperatioD) bad laid the 
Annual Reports and Audited Accounts of Goa Meat Complex I.td., 
for the years 1983-84 and 1984·85 with the delay of 1 years 1 1DIJDdI.'i 
and I year 1 months, respectively. . The delay bas reportedly been 
caused due to non-availability of facilities of translation, typing aud 
stencilling etc. in the Company. n.e Committee are not convinced 
with this justification advanced by the Ministry. The Committee 
note with concem that the accounts were compiled and handed over 
to the audit after six months after the close of the accounting year 
as against three months recommended by the Committee for the 
purpose. The audit also took about 51 .-onths for auditing the 
accounts of the Company for the year 19113-84. The Company took 
another 71 months in placing the documents before the Annual 
General Meeting for its adoption. The Committee also find that the 
annual report and audited pccounts of the Goa Meat Complex Ltd. 
for the year 1985-86 were laid on the Table of the House with a 
delay of 8 months and these documents for the subsequent vear 
1986-87 which were required to be laid on the Table of the H~use 
by 31 December, 1987 are yet to be laid. 

3.7. The Committee are sorry to observe that the Ministry of 
Agriculture failed in their responsibility to communicate to ftae Com-
pany the recommendation 01 the COIDDIi1fee on Papers Laid Contain-
ed in para 4:16 of the Second Report (Fifth Lok Sabha) wherein 
it is clearly mentioned that aU the Government Companies should 
lay their annual reports and audited accounts on the Table of the 
House within 9 months of the close of the accountin&, year. 



14 

3.8 The Committee, recommend .... the MiDistry of AgricuIbHe 
should in consultation with the Goa Meat Complex 8IUI Audit autho-
rities chalk out a time schedule to complete each stage of work 
rel8tiag to coOlpil8tian of aecounts.tIIeir auditing ......... of audit 
report by Auditor.s, approval at the Annual General Meeting of the 
Compatly, translation, printing and .ending die annual reports and 
audited accounts to the Ministry for laying OR the Table .f the Reuse 
witJain I mOllthe of the close of the relevant accounting year, in 
future. 

The CCllDlllittee would like to be apprised of the __ taken in 
tbe matter. 



CBAP'I'ER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF BENGAL IMMUNITY LTD. CALCUTTA FOR 

THE YEAR 1985-86. 

The Annual Report and Audited Accounts of Bengal Immunity 
Ltd., Calcutta for the year 1985-86 were laid on the Table of Lok 
Sabha on 29 July, 1987 along with a copy of 'Review'. A delay 
statement explaining the reasons for not laying the Annual Report 
and Audited kcounts within the stipulated period of nine months 
of the close of the accounting year was laid on the Table of Lok 
Sabha on 31 March, 1987. 

4.2 In terms of recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha), these documents were required to be laid on the 
Table of Lok Sabha by 31 December, 1986. Thus, the period of 
delay involved in 'the present case came to about seven months. 

4.3 In the statement lai~ on the Table of the House on 31 March, 
1987, the delay was explained as under:-

"Annual Report of Bengal Immunity Limited for the year 
19~ was required to be laid on the Table of the House 

I by 31 December, 1986. However, ftnalisation of their 
accounts for 1985-86 has been delayed due to the follow-
ing :reasons:-

(1) Delayed finalisation of Company's 1st Year's Accounts 
ended 31st March, 1985 and the Annual General Meet-
ing of the said year was held in Ausuat, 198';' 

(2) The Auditors for 1985-86 Accounts for the fourteen 
Branch Offices were situated all over the country and 
the Statutory Auditors were appointed by the Comp-
troller and Auditor General of India only in September, 
1986~ 

(3) The auditors were communicated by the company to 
take up the audit by October 1986 of the different Sales 

15 . ~. 
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Offices, i.e. within 60 days from holding the Annual 
General Meeting of the preceding Financial Year. But 
most of the auditors being pre-occupied.; could not take 
up the audit immediately and the audit was taken up 
only in November and December. 1986. In case of 
Ernakulam Sales OBi.ce, it is just now being taken up 
by the Branch Auditors. The Auditors originally were 
not agreeing to take up the audit as they were not 
accepting the remuneration offered to them but were 
ultimately persuaded to take up the audit. 

The Statutory Audit is now in final etage and Comptroller 
and Auditor General has already been requested to take 
up Simultaneously the Management and the Propriety 
Audit. 

Comp'roller and Auditor General has sent their Management 
Audit team to the different Sales Offices and also is send-
ing a team to Dehra Dun Manufacturing Unit. 

In view of this, the Annual Report and Audited Accounts of 
Bengal Immunity Ltd. are expected to be laid on the 
Table of the House before the end of current Budget 
session." 

4.4 The Ministry of Industry (Department of Chemicals and 
Petrochemicals) were requested to furnish information on certain 
points on 7 August. 1987. The replies to the points received thereto 
on ~, September. 1987 are as under:-

I. Date(s) when-

(a) Annual Accounts for 1985-86 were compiled 31-10-1986 
and liven to Audit for auditing. 

(b) Query.lfanY. received from the Audit.re- 11-3-1987 
solved and Accounts returned to them. 

(c) Final audited accounts Were received from the 25-3-1987, 
Auditors. 

(d) CAG approacned for his comments and his CAG was approached on 
comments received. 2~3-1984 and comment. of 

CAG were receiftd on 
27-4-1987. 

(e) Both Annual Report and Accounts were aclop- 29-41987 
ted at Annual Geaeral Meeting. 

(0 Translation and printin, of documents be8un ~3-1987 
and completed. 
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(g) Printed documents sent to Ministry for laying 

on tbe Table. 

(b) Sent to Lok Sabba Secretariat for laying on tbe 
Table. 

II. Latest position of completion of Annual Report 
and Accounts for tbe year 1986-87 and wben these 
are proposed to be laid before Parliament. 

Sent by Company on 2-5-1987 
aDd received in tbe Ministry 
on 7-5-1987. 

Copies of the Papers were sent 
to Lok Sabha Secretariat on 

8-5-1987 for laying on the 
Table on 11-5-1987 but were 
not accepted by Lok Sabha 
Sect. as the session was being 
Cut short. They were again 
sent to Lok Sabha Sectt. on 
21-7-]987 for laying on the 
Table on 29-7-1987. 

The Accounts for the year 1986-
87 are under audit and the 
company is being asked to make 
every effort to finalise the ac-
counts and hold Annual Gene-
ral Meeting as early as possible 
to enable us to lay these papers 
in the Winter Session of 1987. 
(These documents have not 
been laid on the Table of the 
House by the said target by 
the Ministry). 

4.5. The Committee on Papers Laid on the Table considered the 
matter at their sitting held on 28 December, 1987. 

4.6. T.he· Committee regret to note that the Annual Report and 
Audited Accounts of the Bengal Immunity Litni1ed, CaIcuUa for the 
year 1985-86 were compiled and given to Audit after 7 months of 
the close of the accounting ~·ear. Thereafter, Auditors took about 5 
months to complete tile audit of the accounts. Anotbet' one mOnth 
WIIS taken for oiJtainiug the comments of the Comptroller ad Auditor 
General of India. Further. the printed copies were available with 
the Company on 26-3-1987, yet these were sent to the Ministry onh 
on 7-5-1987 i.e. after a lapse of more than 1 month. It is thus to· be 
seen that right from the beginning the matter has been handled in 
a casual manner .. ~o effort seen; to have been anade ali _y stage 
to expedite matters with a view to ensure that the documents were 
laid on the Table within stippulated time i.e. within a month of the 
close of the accounting year. 

4.7. The Committee furth.er find that the Annual Report and 
audited accounts of the Company for the subsequent year 1986-87 
which were e~ted to be laid by 31-12-87, have not so far been laid. 

4.8. The Committee are constrained to observe that the Ministry 
of Industry dia not exercise proper control and supervision: Had 
the M'mistry been vigilant and kept a close watch the delay in laying 
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of documents on the Table t'ould have been avoided. The Committee, 
therefore, recommend that the Ministry of Industry should draw up 
• time-bound pregramme for eaclh stage of processing the annual 
report and accounts and take all necessary steps to ensure that the 
docnments are made avaDable to them duly complete in all respects 
well in time for laying them on the Table of the House. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF ALL INDIA HANDLOOM FABRICS MARKETING 
COOPERATIVE SOCIETY LIMITED, BOMBAY FOR THE YEAR 

1985-86 

The Annual Report and Audited Accounts of the All India Hand-
loom Fabrics Marketing Cooperative Society Limited, Bombay for 
the year 1985-86 were laid on the Table of Lok Sabha on 28 August, 
1987 along with a copy each of review and delay statement. 

5.2 In terms of recommendation of the Committee on Papers laid 
on the Table made in Paragraph 4.16 of their second Report (Fifth 
Lok Sabha), these documents were required to be laid on the Table 

of Lok Sabha by 3I.March, 1987 (the accounting year of the Society' 
bejng from 'July 1985 to .Tune, 1986) i.e. within 9 months of the close 
of the accounting year of the Society. Thus, the period of delay 
involved in this case worked out to about 5 months. 

5.3 In the delay statement, the reasons for delay in laying' the 
annual report and audited accounts had been explained as under:-

10. 

, 

" 

"In order to avoid delay in submission of the Annual Report 
and Statement of Accounts of the All India Handloom 
Fabrics Marketing Cooperative Society, Ministry of Tex-
tiles in pursuance to the recommendations had chalked' out 
a time schedule for laying of "the annual report I audited 
Accounts of all autonomous organisations, public sector 
undertakings etc. which are financed out of funds drawn 
from the Consolidated Fund of India. The Annual Report 
and Statement of Accounts are required to be laid on 
the Table of both the Houses of Parliament within nine 
months Of the close of accounting year. The Fabrics S0-
ciety waif accordingly instructed to follow the time sche. 
dule framed in this regard. However, the Annual Rep9rtl 
Statement of Accounts of the Fabrics Society for the year 
1~ (The Fabrics Society's accounting year is coopera-
tive year, i.e. July to June), was delayed as the Fabrics 

19 
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Society had not been able to hold the General Body Meet-
ing within the scheduled time. This was because the Sta-
tutory Auditor appointed by the Central :a.eJistrar of C0-
operative Societies had not completed the Audit work for 
the year 1981)..86. After the receipt of Accounts from the 
Audit, they are required to be placed before the Board. and 
General Body meeting for adoption and thereafter sent by 
the Fabrics Society to Government for being laid before 
the Houses of Parliament. Since the expected date of 
audit completion was only March, 1987 and the General 
Body meeting had to be called thereafter, this oftice anti-
cipating the delay sought permission from both the Houses 
of Parliament for delaying the laying of the reports till 

the Monsoon session vide letter No. 9(14)/86-DCH/M&:E 
dated 30th March. 1987". 

5.4 In this connection, the Ministry of Textiles were requested on 
8 September. 1987 to furnish information on certain points. The 
points on which the information was sought and the replies furnished 
thereto on 5 October, 1987 by the Ministry are II under:-
--------------------------:--

Poilft& 

I. Datcs when: 

(a) Annual Accounts finalised and given to 
Auditors for auditing. 

(b) QJeries.lf any. recclved from the Audi-
tors. , 

(c) D~.aft A'X:)lAnts. after resolving the que-
rie~. returned to the Auditors. 

21-2-1987 

29-3-1987 

24+1987 

(eI) Final Audit Rep.,rt received from the 3-5-1987 
Auditors. 

. . 
(e) Botho\ccoun\§ and Annual Report ad- 6-6-1987 

opted at the meeting of General Body. 

(f) TranslatlO1l of abpve dQCur;nc:nts taken 
. In hand and completoli. .: '. 

(g) The ab~ve d(J=u~ent!l 'forwarded to tl\e 
Ministry for laying on the Table of Lok 
Saba. 

,-no Llltcst p3§itilJll in regard to Annual Report 
and ;\uiited .o\C;;llunts ror the year 19~6-87 
and ."h~n th~e :t~e "-<M~'e:l to be I"id on 
theYabie. ' 

Taken.ln Hand: .I~1987 
cotiipIeted ' 21.06-1987 

'. ,,,. 
22-6-1987 

Balance Sheets we ~ decentralbed 
at Branch. Iev.el.~.-iD,g 1986-87. 
Balance sheets have been received 
.fromm~ of· the .1IIIIts. Consolida-
tion work 0( the. balauce sheets will 
lie started' 'af' the' Headquarters 
0IIke of the Fabrics Society after 
getting the balance sbeeti from aD 
the Units upto June. 1987. 
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•• S~ps '-kea..or. porposaUobe taken to 
eDSW'e Ja,yiq on the Table of !.ok 
Sabba the Annual Reports and Audited 
Accounts In time. In future. 

.. ' 
.1 ;"," 

The work rclatiq to cootOlIdatlon 
and finalisation of tho Annual Re-
port will be completed by the 
Soclcty's Head quaxters o6:c by 
the end of November. 1987, Tbc 
draft report will be baDdcd over to 
the Statutory Auditors for auditlnl 
by the end of November. 1981 or 
lat week of Decem_. 1987. 

The Audited Accounts will be ~ 
before the Board and the G~l 
Body ·of the, Society by tho nWY1c 
and the end of Japuary, 1988 res-
pectivciy. Printiq of Annual 
Report in Hindi aild EJIIIjIh will be 
complctod by the 3Rt wcoIt II 
February. 1988. Draft Annual 
Report in Riadi aDd BaIIIsb AI 
expcclcd in the Ministry of TextiIeB 
by 10 March. 1988. J.>rin~ Re-

• port will be ilibmitted to the Lok 
Sabba Secretariat by 31st MaD;b, 1988. ., ' .. 

It has been clccidcd: to ~be a 
strict time schodulo. to oDiure, 
timely submission cr the; reports. 
The time schedule for l'reparation 
of the ftPGrt in the BriUlCh1' Office 

"the a.qdii..ins of IlCC9:UIlls ia"J tJJe 
.. Branch Office receipt in the ncad 

quarter,. 0IIi~ etc" CIt!:. fOr the 
following yel!,fll wUl be prep~ in 
t'bci light of the Experience' pined 
in tbe. CUtTcot Yea!'. .1:he. work Ib 
this regard will be regularly moni-
tored from the office of the Deve-
lop.nent Commis~ioner (Hand-
looms) by way of obtalniq 
fortnightly progress reports, com-
mencing from 15th July of the year. 

5.5 The matter was considered by the Committee at their sitting 
held on 29 December, 1987. 

5.'. The Committee are unhappy to note that the annual report 
and audited accounts of All India Handloom Fabrics Marketing C0-
operative Society Limited, Bombay for the year 1985-86 whicb were 
required to be laid by 31 March, 1987 were laid on !8 August, 1987 
ie. after a delay of about 5 months. 

5.7. On examination of statement showing reasons for delay laid 
along with the annual report and audited accounts, the Committee 
DOte that the annual report and audited accounts were not laid in 
time because the General Body Meeting could not be held withla 
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the scheduled time as the auditing of the accounts had reportedly 
been delayed by the Auditors But the Committee &ad from tlbe sob-
sequent infol'Jlllltion furnished by the Ministry of Textiles that the 
Society itself took about 8 months (from July, 1986 to 27 Februaryl 
1987) in compilation of accounts and their handing over to the 
Auditor for'auditiog as againSt 3 months prescribed by the Committee 
on Papers laid on the Table for the purpose. The Committee further 
find that the Council took longer period in resolving audit queries 
and returning draft audited accounts to the Auditors. Apart from 
tills, the Ministry itself took IIbBUt 1 IDOIlths «rom 1% Ja.e to 18 
August 1987) in layinl' the said documents on the Table of the Honse. 
These could well have been laid in the beginning of the Monsoon 
Session of Lok Sabha which commenced on Z7 July and enclecl An 
28 August, 1187. The Committee are, therefore, regret to observe 
that the statement of reasons for delay laid on the Table of the Honse 
Wall not prepared with dUe (-are. 

5.8. The Committee recommend that before lay... statemeDt of 
reasons for delay on the Table of the House the Ministry should 
cheek it throul!hly so as to eWIUre that the fads stated tIIerei8 .. 
cornet and that DO incorrect statement of facts is placed on the Table 
of the HoUle. ' 

5.9. The Committee also recommend that in future the Ministry 
should strictly watch the adtJeraDce to the time scheclule drawn up 
for the purpose and ensure that the required documents are laid on 
the Table of the Rouse within the stipulated period of • months from 
the close of the accounting year. 



CHAPTER VI 

DELAY IN LAYING OF ANNUAL REPORT AND AUDITED 
~. ' 

ACCOUNTS OF CENTRE FOR DEVELOPMENT OF TELEMATICS 
FOR THE YEARS 1984-85 AND 1985-86 ON THE TABLE OF 

LOK SABRA 

The Annual Reports and Audited Accounts of the Centre for 
Development of Telematics, New Delhi and Bangalore for the years 
1984-85 and 1985-86 were laid on the Table of Lok Sabhil on 12-s:.1987, 
alongwith a copy of Delay Statement. 

6.2 In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4,] 6 of their Second Report 
(Fifth Lok Sabha). these papers ought to have been laid on the Table 
within 9 months of close of accounting year i.e. by 31st December, 
1985 and 31st December, 1986. respectively. Thus, the period of delay 
involved in this case came to about 191 months and 71 months, res-
pectively. 

6.3 In the delay statement, the reasons for delay in laying the 
Annual Reports and Audited Accounts have been explained 'as uhder: 

"CDOT was established in August, 1984· and the bye-laws 
provided that the accounts of the Centre shall be audited 
by such auditors as approved by the Council in consulta· 
tion with the Comptroller and Auditor General of India 
(C&AG.). The concurrence of C&AG for appointment of 
auditor was received in November 1985. Further being 
the'initial audit for COOT. extra time was taken by the 
auditors in streamlining the records and presentation af 
accounts. The audited report for -the year 1984-85 was 
available in March. 1986 and for thE' yeat" 1985-86 in March, 
1987. As required by para 1.37 of the Fourteenth Report 
(Sixth Ink Sabha) of the Committee on Papenr'Laid on 

23 
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the Table of the House, the chronological order of various 
stages is given below:-

1. Date of compilation of accounts 
2. Date of IUbmissiOll k) audit 
3. Date on which accounts/Anaual.Report (Enalish 

venion) were sent to the Press. 
4. Date of receipt of the printed copies from the Press 

(EDIlish venlon). 
5. Date of translation of the certified accounts and 

audited repoD into Hindi. . 
6. Date on wlliell Hindi venion of the accounts/annual 

report was lent to the Press. 
1. Date of receipt of the printed copies from the Press 

(Hindi version). . 

Report for the Report for 
yearl~85 theyear 

30-4-1985 
20-12-1985 

01-8-1986 
18-8-1986 

25-2-1987 

01-3-1987 

10-3-1987 

1985-86 

30-5-1986 
20-6-1986 

04-6-1987 
22-6-1987 

16-6-1987 

19-6-1987 

07-7-1987 

6.4. In the circumstance5;~t was not possible to lay the report and 
the accounts for the years 1984-85 and 1985-86 on the Table of the 
HQuse by the stipulated date i.e. December 31, 1985 and December 
31, 1986 respectively. 

6.5. In this connection, Department of Electronics were requested 
on 19th August, 1987 to furnish information on certain point<;. The 
points on which the information was sought and the replies furnished 
thereto on 21st September, 1987 by the Department are as ullder:-:-

I. Dates when:-

Report for 
the year 
1~85 

(a) Final audit reports for the 12-3-1986 
years 1984-85 and 1985-86 
were received from Ccl:AG. 

(b) Reports and audit reports 25-3-1986 
adopted at the A .... al Geae-
ral Meeting. 

(c) Reports and Audited 
aa:GIIInts : 
(i) liven for translation. . 15-12-1987 

(ii) tran.wed venion received. 2S-2-1!117 
(eI) Printed copies of R.epGrts aad 10-4-1981 

Annual Accounts sent to the 
o.partuaent for beinslaid 011 
the Table of Lot Sabha. 

Report for 
the year 
1985-86 

Remarks 

9-3-1987 COOT being an 
autonomous institu-
tion. the audit was 
done by statutory 
awfttors appointed 
In consultation with 

24-3-1987 Ccl:AG,as per COOT 

20-5-1987 
1~1987 

7-7-1987 

By laws. the re-
ports were approv-
ed by the Govern-
taa Council at 
COOT. 
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1.6. The matter was considered by the Committee on Papers Laid 
on tile Table at their sitting held on 29 December, 1987. 

6.7. The Committee are lDIhappy to note that the laying on the 
Table of Lok Sabha of the Annual Reports and Audited Accounts of 
Centre for Development of Te1ematics for the year 1984-85 aDd 
1~ was inordinately delayed as these were laid on the Table of 
Lek Sabha on 12 August 1987 i.e. 19t months and 171 months after 
the clGse of the relevant accounting years. The Committee also regret 
to find that the accounts for 'he year 1984-85 which w~rc compiled 
and were ready on 30 April. 1985 were handed over to the Auditors 
for auditing only on 20 December, 1985 i.e. after a lapse of 8 months 
period. 

6.8. The Committee further note that the Auditors took about 9 
months in auditing the accounts for the year 1985-86 whereas audit-
ing of accounts for the year 1.984-85 was completed in 3 months. The 
Committee also note that the alh"ilial report _d audited accounts for 
the year 1984-85 were sent to Press for printing after about 4: months 
after their adoption at the annual General Body Meeting of the 
Company. 

6.9. The Committee are also concerned to note that the printed 
copies of tlhe Annual Report and Audited Accounts for the year 
1984-85 were sent by Company to the Department of Electronics on 
10 April, 1987 for laying on the Table of tile House but these were 
actually laid on 12 August, 1987 i.e. after about 4 months. The 
Department of Electronics could have laid them in the beginning of 
the 8th Session wh1ch commenced on Z3 February, 1987 and continncd 
till 12 May, 1987. 

6.10 The Committee, however. note with sadsfaction that annual 
reports and audited accounts of the Centre for Development of Tele-· 
matics for the year 1986-87 were laid in Lok Sabha within the 
stipWated period i.e. on 15 December, 1987. 'l1Ie Committee trust 
that eGntin1lO1lS efforts will be made in future also to ensure that the 
documents are laid in time. 



CHAPTER VB 

:DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE NATIONAL COOPERATIVE TOBACCO 

GROWERS FEDERATION LIMITED. ANAND FOR THE YEAR 
1985-86 

The Annual Report and Audited Accounts of the National Co-
operative Tobacco Growers Federation Limited. Anand for the year 
1985-86 were laid on the Table of Lok Sabha on 24 August, 1987 
alongwith a copy of the delay statement and 'Review'. 

7.2. In terms of the recommendation of the Committee on Papers 
laid on the Table contained in paragraph 3.5 of their First Report 
(Fifth Lok Sabha) these documents were required to be laid on the 

Table of the Lok Sabha by 31st March, 1987 i.e. within 9 months of 
the close of the accounting year. (The accounting year of the Fede-
ration being from May. 1985 to June, 1986). Thus. the period of 
delay involved in this case worked out to about 5 months. 

7.3. In the delay statement, the reasons for delay in laying the 
Annual Report and Audited Accounts had been explained as under:-

"(i) The appointment of Statutory Auditors by the Central 
Registrar of Cooperative Societies was made in time on 
30-5-1986 to conduct the Audit of TOBACOFED for the 
cooperation y~ar 1985-86. 

(ii) The. accounts' of the TOBACOFED were finalised on 
30-10-1986 and Audit was finalised by the Auditors on 
15-12-1986. 

(iii) The General Body of TOBACOFED. adopted the Annual 
.. ~ ~rt. and Audit Report in their meeting 'held on 

27-12-1986. 

(iv) The English version of the Annual Report and Audit Re-
port crt the TOBACOFED were received in this Depart-
ment on 3-3-1986 and the Hindi version of the same was 
received on 1-5-1987." 

7.4. In this conned:ion. the Ministry of Agriculture (Parliament 
'Cell) was requested on 17 September. 1987 to furnish information 
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fIU·~· .peints. . The points on which the biformatiOl1 wu -soqbt 
and the replies furnishedcm 4. Nov ...... , 1887 bv .. ·MiIII.sDy 
thereto are as under:-

:L .W· ~ata ~ ........ ever to JOth Oct ..... 1_ 
Audit for t\uditing. 

(b) Qucrjc=ll if.ao,y~ved f£GPl,,~ 
auditors. 

'&Dived ......... ..- 111 ....... 
late on 28-12·86 • 

.(c) Trapslatioo. of botb. Auual .&.qwrt TrlollUtion of 4IlAua1 kPGd :ad 
and Accounts taken in hand and com- Accounts on 27th April, 1987. 
pletecl. 

(d) Time taken in printing] the above 
materials. 

The Report was cyciOltyled In one 
week time. 

Hindi could not be done locally and as such only tbe Enallsh version of Annual 
Report and Accounts was submitted on 3rd March. 1987. whereas Hindi verslOll 

was received on lst May. 1987. 

n. Latest p:y;ition in regard to Annual Report The Accounts of 1986-87 are reported 
and Audited Accounts for the year to have been finalised and the Audit 
1986-87 and when these are proposed work is expected to be completed 
to be laid cn the Table. by the end of October. 1987. 

TOBACOFED has DOW mentioned 
that they will lay the Annual Report 
and the Audited Accounts for the 
year 1986-87 before 31st March. 
1988. 

7.5. The Committee considered the above matter at their sUtinl 
held on-29 December, 1987. 

7.6. n.e Committee note that the delay of about 5 mODtbs in layiD& 
the Annual Report and Audited Accounts of the National Cooperative 
Tobacco Grolt-en Federation Ltd .• AaImd for the yea' 1985-86 bad 
occUl'1'ec1 on account of long period taken by the Federation in eDDI-

pUatiOD of the accounts and ~ttiDg tile doc...... tI'aIIIIIIed ill HiDdi. 
Further, the Report _d Ac:counb of a.e Federatioll for tile yeu' 
1986-87 which were required to be laid on the Table of Lok Sabha 
by 31 December, 1987, have not yet been laid. 

7.7. The Committee find that the recommendation contained in 
parIlCl'aph 3.5 of their Fint Report (Fifth Lok Sabha) has not been 
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kept ill vie .. aDd Reports aDd Aeeouat. of the F ..... tioa eoattaue 
to be placed before Parliament with delay. 

7.8. The Committee reeommend that the Ministry of Apieultwe 
should in coamltiation with the National c.operative Tobafto 
Growers Federation Umited and Audit A......... dnnr up ...... 
bound programme for completion of different stages of the ADDul 
Reports and audited Accounts. Senior omcen in the Miniatry aDd 
the Federation should be made responsible to eusure that the docu-
IDent. are completed in all respects and placed before Parliament 
within the stipulated period of II months from the close of the aceount-
in, year. 



APPENDIX 

SummA'lI of ,.ecom.tnendationBj01il'eM)ation.s 

SL Reference pdra Sv.fMJV&'lI of 7'8C'OmmendationBjobae",Cltioni 
No. No. of the 

Report 

1 2 3 --------------------
1 1.12. 

.. 

2 1.13 

The Committee are unhappy to note that des-
pite the recommendations made by the Committee 
in its various reports that the Annual Reports 
together with the Audited Accounts of the 
Organisations should be presented to Parlia-
ment within nine months of the close of the 
relevant accounting year. the Annual Reports 
and Audited Accounts of the Delhi State In-
dustrial Development Corporation Ltd., for the 
years 1982-83, 1983-84 and 1984-85 were laid on 
the Table of Lok Sabha as late as 21-4-1987, 
29-7-1987 and 18-8-1887 respectively, i.e. after 
about 40 montha, 31 months and 19i months of 
the close of 'the accounting year to which they 
pertained. The documents relating to the years 
1985-86 and 198&-87 have yet to be laid. Dur-
ing evidence before the Committee it was stat-
ed that the documents relating to 1985-86 would 
be laid on the Table in February {March 1988 
and those for 1986-87 in the Monsoon Session, 
1988. The Committee expect that all out efforts 
will be made to adhere to these targets and 
there would be no further delay. 

The Committee have noted the explanation 
given by the Min!istry as to the reasons for 
delay in laying the documents relating to the 
years 1982-83 to 1984-85. The Committee are 
constrained to observe that had the Ministry of 
Industry kept a proper watch it would have been 



1 

3 

<4 

-------------
3 
--------

possible to ,ensure JlJ,at ~ Qgc:uments are laid 
. in Pltdiament without -intich'de18Y. 

2.6. 

. . " - . ~ '. -:. 
The Committee; therefore~ . -- reooDiine,P.d that 

in order to clear the backlog and to &vpid delay 
in laying Annual Reports and At1&ted Ac-
counts of the Corporation, in futWe, the Min-
istry of Industry should keep a crose and con-
stuU w.atch . .war ~~rporatiol1:,ed draw. a 
time schedule in consultation with the Corpo· 
ration and the --audit -- &ltthorities to ensure 
timely ~ubDlission of Annual Reports ana. 
Audited Accounts to the~ for laying on tne 

'Table of the House: The Ministry shoUld also 
ensure that these documents of the ColpOration 
do not fall into areas in future. 

The Committee are concerned to note that 
the Annual Report and Audited Accounts of the 
Glih Kalyan Kendra for the year 1984-85 were 
laid before Parliament after a delay of lOt 
months, Likewise, these documents for the 
,eer 198&-88 were 1aid with a delay of abottt 
three months and those for the year 1986--
87 which were required to be laid by 31 
~ber. 1987 have not yet been laid. 
Further, in terms of the recommendation made 
in para 3.5 of FiT'St Report (Fifth Lok. Sabha) 
the Statement indicating the reasons 'for delay 
was not laid along with the Annual Re-
ports and Audited Accounts for the ye~ 1984-
85. . The Committee feel that neither the De-
partment of Personnel and Traini,ng nor ,the 
Grih Kalyan Kendra attach due importance to 
the recommendatioO$ of the Committee. Even 
.tpe.ABnual :s.port and Audited Accounts 'for 
the year 1984-85 which should have been 
~roved by the .Grih.,~yan Kendra Board 
immediately after the accounts were audited by 
the Auditors, were placed before the Board 
after about six months. 

--- _._.-_ ..... _----------------
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The Committee therefore, recommend tbat 
the Department of Personnel 'and Training 
draw a time bound programme for completion 
of each stage of the work relating to prepara-
tioD of the Annual Report and accounts and the 
Department should remain in touch with the 
Grih Kalyan Kendra for its strict compliance. 
'!'he Committee would like the Department to 
ensure that the documents are invariably plac-
ed before Parliament within the stipulated 
period of nine months from the close of the 
accounting year. 

The Committee are unhappy to note. that the 
Ministry of Agriculture (Deptt. of Agriculture 
&: Cooperation) had laid the Annual Reports and 
Audited AC09unts of Goa Meat Complex Ltd·., 
for the years 1983-8f. and 1984-85 with the delay 
of 2 years 2 months and 1 year 2 months, res-
pectively. The delay has reportedly heen 
caused due to non-availability of facilities of 
traaslation, typing and stencilling etc. in tne 
Company. The jeommittee are not convinced 
with this justification advanced by the Minis-
try. The Committee note with .concern that the 
accounts were compiled and handed over to the 
audit after six months after the close of the 
accounting year as agatnst three menths recom-
mended by the Commi~ for the purpose. The 
audit also took about M months for auditing 
the accounts of the Company for the year 1983-
84. The Company took another 71 months in 
placing the documents before the Annual Gene-
ral Meeting for its adoption. The Committee 
also find that the annual report and audited 
accounts of the Goa Meat. Complex Ltd. for the 
year 1985-86 were laid on the Table of the 
House with a delay of 8 months and these docu-
ments for the subsequent year 198EHJ7 which 
were required to be laid .:>n the Table of the 
House by 31 December, 1987 are yet to be ·laid . 

. _--_ .... - .. - .... -----.. -.---- ---"---
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The Committee are sorry to observe that the 
Ministry of Agriculture failed in their responsi-
bility to communicate to the Company the ~ 
commendation of the Committee on Papers Laid 
contained in para 4.16 of the Second Report 
(Fifth Lok Babha) wherein it is clearly men-
tioned that an the Govemment Companies 
should lay their annual reports and audited 
accounts on the Table of the House within 9 
months of the close of the accounting year. 

3.8 The Committee, recommend that the Minis-

4.5 

4.6 

trv of AJlriculture should· in consultation with 
the Goa Meat Complex and Audit authorities 
chalk out a time schedule to complete each 
stage of work relating to compilation of 
accounts, their auditing submission of audit 
report by Auditors. approval at the Annual 
General'Meeting of the Comnany, translation, 
printine: and sendin~ the annual reports and 
audited accounts to the Ministrv for layine; on 
the Table of the House within 9 months of the 
close of the relevant accounting year, in futul't'. 

The Committee would like to be apprised of 
the 'action taken in the matter. 

The Committee on Papers Laid on the Table 
considered the matter at their sitting held on 
28 December, ]98'1. 

The Committee regret to note that the 
Annual Report and Audited Accounts of the 
Be.nJ181 Immunity Limited, Calcutta for the year 
1985-86 were compiled and e;iven to Audit after 
7 months of the close of the accountine: year. 
Thereafter, Auditors took about 5 months to 
complete the aud!l.t of the aecounts. Another 
one month was taken for obtaining the com-
ments of the Comntroller and Auditor General 
of India. Fur'ther, the printed copies were avafl-
able with the Company on 2~1987, yet these 

----- ------------ -----------------
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4.7 

4.8 

5.6 

5.'1 
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were sent to the Ministry only on 7-5-1987 
i.e. after a lapse of more than 1 month. 
It is thus to be seen that riglit from the begin-
ning the matter has been handled in a casual 
manner. No effort seems to have been made 
at any stage to expedite· matters with a view 
to ensure that the docume~ts were laid on the 
Table within the stipulated time i.e. within a 
month of the close of the accounting year. 

The Committee further find that the Annual 
Report and audited accounts of the Company 
for the subsequent year 1986-87 which were 
expected to be laid by 31-12-1987, have not so 
far been laid. 

The Committee are constrained to observe 
that the Ministry of Industry did not exercise 
proper control and supervision. Had thP Min-
istry been vigilant and kept a close watch the 
delay in laying of documents on the Table could 
have been avoided. The Committee, therefore, 
recommend that the Ministry of Industry should 
draw up a time-bound programme for each stage 
of processing the annual report and accounts 
and take all necessary steps to ensure that the 
documents are made avaiIa'51e to them duly 
complete in all respects well in time for laying 
them on the Table of the House. 

• The Committee are unhappy to note that 
the annual report and audited accounts of All 
India Handloom Fabrics Marketing Cooperative 
Society Limited, Bombay for the year 1985-86 
which were required to be laid by 31 March, 
1987 were laid· on 28 August, 1987 i.e. after a 
delay of about III months. 

On examination of statement showing reasons 
for delay laid along with the annual report and 
audited accounts. the Committee note that the 
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an_I .. report and IIIlditld, accounts were not 
!aid: in, tima·becaualtbe General Body Meeting 
eould not be held within the scheduled time as 
the auditing of the accounts had reportedly 
been delayed by the Auditors. But the Com-
mittee find from the subsequent information 
furnished by the Ministry of Textiles that the 
Society itself took about 8 months (from July, 
1986 to 27 February, 198'7) in compilation of 
accounts and their handing over to the Audi-
tors for auditing as against 3 months prescribed 
by the Committee on Papers laid on the Table 
for the purpoee. The Committee further find 
that the Council· took longer period in resolving 
audit queries and muming draft audited 
accounts to the Auditors. Apart from this, the 
llfinistry itself tGok about 2 months (from 22 
JU'De to 28 A1.Jgust 198V) in laying the said 
cIoeuments on the Table of the House. These 
CdUld well have heen laid in the beginning of 
the :Monsoon Session of Lok Sabha which c:om-
meBCed· on 27 July and ended on 28 August. 
1t8'1. The Committ1!e 81'e, therefore, regret to 
obwI .8 that ttle statement of reasons for delay 
~ ,Oft the Table of~ House was not prepared 
wfth due eM'e. 

518 The Committee recommend that before layin/!' 
statement of realOns for delay on the Table of 
the House the Ministry should, check it 
thoroughly so as to en~ that the 'facts statetl 
therein are correct and the no incorrect state-
tiJent of -facts is plaCed· On the Table of the 
House. 

The 'Committee . Itl$o ·:-recommend that in 
fut~ the Mintstrv'·flhOtild' strictly watch the 
adherance to the, . t_~Ple .. schedule dr.a.wn up fP.1.' 
tbi! purpose _an!I ensll:t:~.~~ the required docu~ 
ments are laid on the -Table of the House within .. '. . ~. '. '. .":; 
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the stipulated period of 9 months from the close 
of the accounting year. 

The Committee are unhappy to note that the 
lay.lll& on the Table of Lok Sabha of the Annual 
Reports and Audited Accounts of Centre for 
Development of Telematics for the years 1984-85 
and 1985-86 was inordinately delayed as these 
were laid on the Table of Lok Sabha on 12 
August. 1987 i.e. 19i months and 71 months after 
the close of the relevant accounting yeaI·S. The 
Comm.ittee also regret to find that the accounts 
for the year 1984-85 which were compiled and 
were ready on 30 April, 1985 were hL"lded over 
to the Auditors for auditing only on 2'() Decem-
ber. 1985 i.e. after a lapse of 8 months period. 

The Committee further note that the Audi-
tors took about 9 months in auditing the accounts 
for the year 1985-86 whereas auditing of accounts 
for the year 1984-85 was completed in 3 months. 
The Committee also note that the annual report 
and audited accounts for the year 1984-85 were 
sent to Press for priDting after about 4 months 
after their adoption at the annual General Body 
Meeting of the Company. 

The Committee are also concerned to note 
that the printed copies of the Annual Report and 
Audited Accounts for the year 1984-85 were sent 
by Company to the Department of Electronics 
en 16 April. 1987 for laying on the Table of the 
House but these were actually laid on 12 August, 
1987 i.e. after about 4 months. The Department 
of ElectroBics oould have laid them in the begin-
ning of the 8th Session which cotnmenced on 
23 February, 1887 and continued tm 12 May. 
1I8'l. 
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The Committee, however, note with satisfa<:-
tion that annual reports and audited ace')unts of 
the Centre for Development of Telematics for 
the year 1986-87 were laid in Lok Sabha within 
the stipulated period i.e. on 15 December, 1987. 
The Committee trust that continuous efforts will 
be made in future also to ensure that the docu-
ments are laid in time. 

The Committee note that the delay of about 
5 months in laying the Annual Report and Audi-
ted Accounts of the National Cooperative To-
bacco Growers Federation Ltd., Anand for the 
year 1985-86 had occurred on account of long 
period taken by the Federation in compilation 
of the accounts a.nd ~ettjnlr the documentc; tr2ns-
lated in Hindi. Further. the Report and Accounts 
of the Federation for the year 1986-87 which 
were required to be laid on the Table of Lok 
Sabha bv 31 December. 1987. have not yet been 
lai.d. 

The Committee find that the recommendation 
contained in paragraph 3.5 of their First Report 
(Fifth .Lok Sabha) has not been kept in view 
and Reports and Accounts of the Federation 
continue' to be placed before Parliament with 
delay. 

The Committee recommend that the Minis-
try of Agriculture should in consultation with 
the National Co-operative Tobacco Growers 
Federation Limited and Audit AuthoritieR draw 
up a time-bound programme for compJetion of 
different stages of the Annual Reports and 
audited Accounts. Senior officers in the Minis-
try and the Federation should be made resnonsi-
ble to ensure that thp. documents are r.om"leted 
in all respects an~ plaCed before Padiament 
within the stipulated ~d ot 9 months from 
thf! close of the at'countinp: year. 
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